
Jammu and Kashmir
Pollution Control Committee

Chairman.spcb@jk.gov.in
membersecy-jkpcc@jk.gov.in

0191 - 2472881,2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

The Consultant Judicial,
Hon'ble NationaI Green Tribuna[,
Principal Bench,
New Delhi.

NO: JKPCC/NGT/OA 598/26 / DdJ Dated :- | o-OZ-2026

Sub:-Report on behalf of Jammu and Kashmir Poltution Controt
Committee pursuant to Hon'ble National Green Tribunal, order
dated 26.11 .2025 passed in OA No. 598/2025 "Chail Singh V/s UT of
J&K & Ghief Secretary & Ors."

Sir,

ln comptiance to the directions of Hon'bte National Green Tribunat,

Principat Bench, New Dethi order dated 2G.11.202s passed in oA No.

59812025 "Chai1 Singh V/s UT of J&K & Chief Secretary & ors", the report of

the J&K Pottution Control Committee is submitted herewith.

It is therefore, requested that the report may kindty be taken on record

and ptaced before the Hon'bte NGTfor consideration.

Yours faithfutty,

Enct:- As Above.

(Dr. R. inath) IFS

Member
J&K PCCV

cretary
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Before the Hon'ble NationaI Green Tribunal
Principat Bench, New Dethi

Originat Apptication No. 598 of 2025

IN THE MATTER OF "Chail Singh V/s UT of J&K & Chief
Secretary & Ors."

Report on behatf of Jammu and Kashmir Po[tution Controt Committee
pursuant to Hon'bte Nationat Green Tribunat, order dated 26.11.2025
passed in OA No. 59812025 "ChaiI Singh V/s UT of J&K & Chief Secretary
& Ors."

Bac kgrou nd:

That the Hon'bte Nationat Green Tribunal vide Notice dated 26.11.2025 in

OA No. 59812025 directed as fottows:-

"The OA ralses the substantial issue relating to compliance of

environmental norms.

/ssue notice to the Respondents. The Applicant is directed to serye

the Respondents and file affidavit of service atleast one week

before the next date of hearing."

Status Report:

ln comptiance to the directions issued by Hon'bte NationaI Green

Tribunal Principat Bench New Dethi, dated 26.11.2025 in OA No. 59812025,

the report of the J&K Pottution ControI Committee is as fottows:

1. That Regionat Director J&K PCC Jammu was requested to share the

status report regarding factors responsibte for damage to pond and

agencies responsibte for it, vide this office No. JKPCC/So./OA598-

202512611990-91; dated: 10.01 .2026 and No. JKPCC/So./OA598-

2025t2612143; dated: 27.01 .2026 (Copies enclosed as Annexure 1-

2).
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2. fhil RegionaL Director, J&K Pottution Control Committee Jammu has

submitted hls repty vide No. JKPCC/RDJ/2025/3156-57 dated 27-01-

2026 (copy enctosed as Annexure 3) and has endorsed the

communication made by Tehsitdar Kastigarh in this regard, to the

Assistant Commissioner Revenue, Doda, vide his office No. 265-

66/OO/TKG dated: 02.05.2025 (Copy enctosed as Annexure 4).

Hightights of the report are summarized as under:

i) Spot inspection was conducted by Fietd staff of the Tehsitdar

Kastigarh to verify the matter regarding aLteged damage to the

pond on ground and through revenue records.

ii) Pond was located in close proximlty to Govt Primary School.,

Bashat, which is recorded under Khasra No. 70 of vittage

Samthi. However, no entry regarding the pond is found in the

current revenue records pertaining to Khasra No. 290,

iii) Physicat traces consistent with the former existence of the

pond were observed at the site which now stands fitl.ed with

earth reportedLy during the execution of the road work.

iv) As per the locats, the pond was adversely affected during the

construction of the road f rom ChitL to Samthi via Bramnat by the

PWD (R&B) Department, approximate[y 1.5 years ago.

v) Request has been made for restoration of the pond to meet the
essentiat water requirements of the area.

Prayer:

ln the premises, it is therefore respectfuil.y prayed that the report may

kindty be taken on record before the Hon'bte National Green Tribuna[ for

conside ration.

L""---
Dr. R. Glpninath,lFS
MembeTsecretary
J&K PCC
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Ar.n e r- |

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

Jammu and Kashmir
' Pollution Control Committee

chairman8Tjkspcb@gmail.com
rYlenl ersecre k mail.com Mhf#

No.: fKPCC/Sc./OA59B-ZOZS/26/lfro-9t Date: f o _OL_ZOZ6

Sub: o.A No' sgfd/2025 tilted "chail singh v/s union Territory of Iammu
& Kashmir & Chief Secretary & Ors,,.

Sir,

With reference to your office No. IKPCC/RDI/ZOZS/2793_94; dated:

26.12.2025, you are requested to share the status report regarding factors
identified for extinction of Pond and agencies responsible for it by or before

0191 - 2472881,2476925

Regional Director,
f&K Pollution Control Committee,
fammu.

15.01.2026.

Yours sincerely,

Dr. R. G nath, IFS
9t&Iember

Copy to Divisional Officer J&K pCC, Doda for immediate needful action.

J&K PCC
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PCCJammu and Kashmir
oollution Contro! Committee- 

chairman8TjksPcb@gmail.com
membersecretarr/jkspcb@qmail.com

0191 -2472881,2476925

Mh#;

Hnn<,o( - )-
Pa rivesh Bhava n, Fd'iffiCb-mp[Er
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Regional Director,
J&K Pollution Control Committee,

fammu. Most Urgent

No.:fKPCc/Sc./OA598-2025/z6lutl3Date:jA:|-OL-ZOZG

Sub: O.A No. 5gBlZO25 tilted "Chail Singh V/s Union Territory of Jammu

& Kashmir & Chief Secretary & Ors"'

Sir,

with reference to this office No. JKPCC/Sc./OA 598-2025/26/1990-91;

dated: 10.01.2026, on the subject cited above, you are again requested to

share the status report regarding factors identified for extinction of Pond

and agencies responsible for it by or before 05.02.2026.

Lu'z
GSinath,Dr. R. IFS

/gember Secretary

Copy to Divisional Officer J&K PCC, Doda for immediate needful action.

Yours sincerelY,
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An \e-f- - 3
Government of Jammu & Kashmir

Jammu and Kashmir Pollution Control Committee
Parivesh Bhawan, Forest complex Transport Nagar Jammu, 180 006

regionaldirectorj kspcbl mu@g maii.com

The Mernber Secretary.

.lK Pollutiott Control Comrnittee"

Jammu

No: - JKPCC/RD.I/20? 5l ) I {e' --{7 Dated:.{} lA1n026

Subject: - I{on'ble NGTmatter in O,A. No. 59812025 titled Chail Singh Versus LiT of

.lammu and Kashnrir and chief Secretary, & ors-reg (e-offrce).

Ref: - \o JKPCCT'Sc1OA59B-2025,'26!1990-91 clt. l0t0l;2026-

Sir.

11 reltrelce ro the citeci sub.iect ancl letter under rel-erence. liindli llnd errclosccl

lrereu,ith repol't subnrittecl bl,Divisional Otllcer PCC vide letter No: - PCC/DOi[)26,13

c1r: - 2li0ll202b t'herein it has been reported that Tehsildar Kastigarh has mentioned Ptr'D

(R&D) department responsiblc lbr: ertirrction of Pond.

It is also reported b1, Divisic''nal Ofllcer PCC. Doda tltat Revenue Dcpartment is also

re sponsihle fbr extinction of poncl in harnlet Bashal becar-rse of their negligence in the thcsc'

nr atter.

I-lerrce subrnitted for firrther directiorrs in the lllatter

Yours faithflllv

fJr,rr^rr+
RegirrRAIDTmor

<y"lK?CC. .larnmu

Encl:- leaves

Copy to: -
l. Divional Ofllcer PCC. Doda for information and r,i,ith direction to submit I"OA of PWI)

n n , 1R&D) with name of rvork for the road cclnstruction.
Alo.leJ/ qA>4,

^lqf

39



-- -r?raru - _

J3.t( Government of Jamrhu and l(ashmir

PCC

J&K POLLUTION CONTROL COMMITTEE
OFFICE OF THE DIVISIONAL OFFICER DODA

AIEAn CfiEtrAB INSTrUE BUILDING, f ONDWAH
E-m o ll r d o p ccd o do @ gmoll, co m

The Regional Director,

J&K PCC.

Jammu

No:PCC/Do l)lzill\ Dared:lilotllozl

Subject:- oA No. 598 / 2025 titled "chail Singh Vs UT of J&K and Chief Secretary& Ors.

Ref .:- J KPCC/RDJ/N GT/26 I 2990 dated 14'01'2025

Sir,

tn reference to afore cited subject kindly find attached herewith report from Tehsildar Kastigarh

mentioning pwD (R&B) Department responsible for extinctlon of traditional pond durlng construction of

chill to samthi via Bramnal road. Further it is to mefition that revenue department is also responsible

for extinction of traditional pond for their negligence'

Yours faithfullY,

^l

(Gurpreet Singh)

Divisional Officer

PCC Doda

\^

[.-

J

.:+:-===-rLET'\alry
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Diler02-A5'2025

GOVT OF UT OF JAMMU AND KASHMIR
OFFICE OF THE TEHSITDAR EXECUTIVE MAGISTRATE 15T CIASS

TEHSIL KASTIGARH, DODA
e m a l h I e_!p_1.$3[o!Lh^olr!-q!-o@fl lDJl c-a!t

Thc Assistant Commissioner (Rcv),

Dodr.

No:-265-66/OOiTI(G

Subject:- Reprcscntation of Sh' Chail

Tehsil Kastigarh reguding a

constnrction bY PWD (R&B)

Sinch S/o Late Gopi, R/o Hamlet Bashal,.Village Samthi,

i'-H [',ffiiliffiffi;i pona rraub) during road

b.?ri,*tnt - Request for restoration'

Sir,
This office has received a representation from sh' ctrail singh S/o Lt" !:lliesident 

of

Hamtct Bashat, villale Samthi, Tctrsil K*i;;;;.r.in t'"-t'us r"aised conccms regarding the

atrcged desrnrction "f ";;;;;;nii 
pona d;ffi;"ilr,.d-'" rr'"t* r'r o' 290 of revenue village

Samthi, Te hsil t( o'ngo';'-'"pon"aty iot to the constnrction of a road'

Accordingly,thefieldstafflvasdirectedtocondttctaspotinsoectionandveriffthematter
both on rhe ground a.nd rhrough revenue ;;;. fi;ilpo* submitted rcveals that the pond rvas

locatcd in ctose pro*,tiry to dovernmcil P;i";; iti'"ti S*t'cl' which is recorded under Khasra

No.70 of vi[age s.;ihi. Holever, no.nti-rrgardiogllT ryll,is 
found in the cttrrent revenue

records perraining * il;;r;-N;. zg0. pt'y'i'ol t"-t" consistent with the former cxistence ola pond

were observed at the;;:;"hi"i';;*,ont' tilt"d rvith earth' reporterlly during the execution of the

road works, ,"narring-it nonliuortio"d. ;;;i;g it. intp..tion, lotal rcsidents' including the

Lumbcrdar anrt chowiijor, irutro tt ut tt,e p*tias a,lversrly affccted during the construction of

thc road from Chill to irtit i via Bramnal by the PWD (R.&B) Department approximately one and

ahalf years ago. It was furthcrobscrved that the saidroad, rvhich remains unblacktopped, ends at

rhe location of the Pond'

The locals havc further submitted that the pond had existcd for ntore than seventy years and

had becn in use evcn prior to thc last tand settlement. It served as an irnportant source of rvater for
ljvcsrocL and other rural needs of the community. In vicw of thc foregoing and the stated public

utility of rhe pond, the mauer is submitted for your kind perusal and uppropriate directions, ss
restoLrion of ihe pond may help meet the essentialwatcr rcquircments of the nreo, particularly for
livestock.

Y faithfully,

Copy to the:-

I. worthy Deputy commissioner, Doda, for favour of kind information please.

ARH

frr^ra+- I
,:

t
4.

$.I
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